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(b) if so, details reardin  the 
co osition of the said deleation 
and the duration of their stay  in 
eneva and else here for the ur
ose

(c) subject discussed at the said 
Conference and

(d) hether India took any initia
tive in roosin certain  easures 
in this reard

THE MINISTER O LAW, JUS
TICE AND  COM AN  A AIBS 
(SHRI SIIANTI  BHUSHAN)  (a)
es Sir.

(b> The details reardin the co
osition ol the said Deleation and 
the duration of their stay in eneva 
and else here for the urose is laid 
on the Table

(c)   The ite s discussed at the said 
Conference ere* u) Syste of ex
loitation of the resources of the 
Internationa Sea-Bed   Area,  (nj 
inancial arrane ents bet een the 
International Sea-Bed Authoiity and 
the contractors financin uf the first 
ine site to bo exloited bv the 
Authority  (in)  Co osition  and 
Votin rocedure of the orans of 
the Authority, (iv>  Outer  linu*s or 
the Continental Shelf and (v) Mari
ti e boundary and  settle ent of 
disutes relatin thereto.

(d)   On the first three ite s, ro
osals ere ade by the rou  of
77 (develoin  countries),  hich 
also includes India. On the th ite 

the  Indian  Deleation  joined  the 
other interested States to collectively 
neotiate the uestion for rotectin 
their leiti ate interests. On the 
last ite, a for ula for interi ar
rane ents endin  final deliita
tion of ariti e boundary as ro
osed jointly by India, Ira and 
Morroco.

State ent

Co osition of the Indian  Delea
tion to the Eihth Session of  the 
U.N. Conference on the La of the 
sea held in eneva fro 19th March 
to 27th Aril, 1979 and duration of 
their stay in eneva and else here 
for the urose.

(Vide—art  (b) of  Unstarred 
uestion No. 1079)

R ercsen ta ti v>es

(1) Shri Shanti L usban, Minister 
of La. Ju.tice ai Co any Affairs 
(Chair an of tho Deleation)— ( 
da vs at on va).

(2 Dr. S.  Ja*cta, Joint Seere- 
tai> ai.d Leal Adjct. Ministry of 
Ext nial Affairs (Vice-Chair an  of 
the Delo'J >n dK Chai.*n  the 
ahse'ieo of the Mnuton (Six ueeks 
at eneva)

Atier'iatr ietc'entaiivcs

() Shri  K   Rivara.-ikrishiun. 
Joint  S Tctaiv,  Deart ent   of 
M.nes. Ministry of Steel and  Mi 
(Six Wok*- at enea).

M) lie a 1 Adiral . L   raser, 
Chief ITjdioralier (Three  eeks 
at eneva).

(5) Co odore  O .  Shar a, 
Jude Advocate   eneral  (Navy) 
(Three eeks at eneva).

(fl) Shri K. S. Sodhi, irst  Sec
retary, er anent Mission,  eneva 
(Six eeks).

(7) Dr.   .   Sreenivasa  Rao, 
Deuty Director, Leal   Treaties 
Division, Ministry of External Aff
airs (Six eeks at eneva) .

(fl 1 Shri  S. L.  Rai  (Mineral 
Econoist), Indian Bureau of Mines 
(Six eeks at eneva).

roosal to set u T.V. Relay Centres 
at Asanaol and MWnaore

10795.  SHRI AJIT KUMAR SAHA 
Will the Minister of IN ORMA
TION AND  BROADCASTIN  be
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leased to state (a) Whether o
vern ent have  any roosal under 
consideration lor settin u TV re
lay centres at Asansol and Midna-
ore

(b) if so, hat are the  details 
thereof and

(c) if not, hether  overn ent 
roose to consider settin u TV 
Relay Centres at those laces

THE MINISTER O  IN ORMA
TION   AND   BROADCASTIN 
{SHRI L. K ADVANI). (a) to (c).

It io roosed to set u a 10 KW 
relay transitter ith a 150 etre 
to er at Asansol.  It ill  relay 
ro) a c'* of the  Calcutta   TV 
Station  and  ill  have a coverae 
art a of 1,000 s  k s.  co risin 
,>5 7f> lakhs of rural and 110 Jakhs 
of urban oulation.  The roject is 
cli ated to cost Rs 10 lakhs and 
is exected to be co leted durin 
the Sixth ive ear lan. There ia 
n roosal to set u a relay centre 
id Midnaoro

I le entation of Dru rice Control
by Indian orein Manufacturers

1079.  SHRI . K KODI AN Will 
the Minister of ETROLEUM, CHE
MICALS  AND  ERTILI ERS  be 
le.'bcd to state

(a> hether it is a fact  that the 
forein and Indian Dru anufac- 
tu s have infor ed of their inabi- 

to i le ent  the Dru rices 
Control issued on March 0 and

H>) if so, the details and overn
ent's reaction thereto

THE  MINISTER  O   ETRO- 
LET,  CHEMICALS  ERTILI
ES (SHRI H,  N. BAHU UNA) 
and (b). It is a fact that certain 

Associations of dru  anufacturers, 
a ely, Oranisation of har aeeu- 

roducers of India, Indian Dru 
Manufacturers Association, har a- 
*uticals and Allied  Manufacturers

and   Distributors   Associations 
and   All  India   Manufacturers 
Oranisation   sent   a   joint 
telera  to   the  overn ent 
exressin so e reservations about 
the i le entation of Drus (rices 
Control) Order, 1979 issued by the. 
overn ent on  1st  March, 1979. 
These reservations related in arti
cular, to the ublication and subis
sion of rice list before 0th Aril, 
1979, i le entation of leader rices, 
holesalers and  retailers co is
sion etc.

2. overn ent ointed out to the 
Associations that the rovisions  of 
the 1979 Order confor ed to   the 
ricin decisions e bodied in  the 
rn Drui olicy hich  had been 
foi ulatod by the overn ent kee
in in vie the interest of consu ers 
as vve1 as of the industry. It as ex
lained to the Associations that the 
rovision reardin  furnishin  of 
rice list as eant to ensure that 
all concerned had ith the autho
rised rice list fro anufacturers 
hkh ould —

n> reflect confority ith lea
der rices of cateory I and II for
ulations

(ii)  set out the revised rices of 
cateory IV for ulations  here 
Order ave industry the freedo to 
odify the rices and

( ) reeat  the  revailin  a
roved rices of cateory  II for
ulations.

. The Associations ere also in
for ed that the rovisions reardin 
holesalers and retailers co is
sion as in the 1970 Order had been 
reeated in the 1979 Order.

. After receit  of the overn
ents rely  Dru  Manufacturers 
have individually started  reortin 
co liance ith the various rovi
sions of the Drus (rices Control) 
Order, 1979.




